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Hen,Mr.S ,K.I. Nagvi, J.M,
Heard Shri K,P, Singh, learn<d
ceunsel fer the applicent en the peint ef

edmissien,

The applicent has « grievence
that in his mevement erder/casuality repert,
thera is mentien ef fs, 18,000/~ as te have been
paid te him as T.A,/D.A, Advance, whereds ne
suoh ameunt hes been actually peid te him as
T.A,/D,A, and, therefer=, he milles « re=guest
thet the respendents be directed te cerrect
this discripency and dispese ef his represent-
atiens dated 10,8,2000 «nd 16.11,2000 annexures
3 and 5 respectively,

Far the abeve,fhe O.A., is findlly dispes=d ef
et admissien stege with the ebssrvetien that
incas= th= entry ef advence as mentiensd in
mevement erder/casuality repert dated 07,11,2000
is erreneeus, the same be cerrect=2d and the pe
pending reprasent«tiens ef the applice«nt dated
10,8,2000 «nd 16,11i,2000 be decided «t the
carliest in the light ef fitness ef circume
stences and servica exigencies, Ne erder as
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t® cests.,
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